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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

* ® E ® o»
Allahgbad : Dated this 24th day of July, 1997
Original Application No,967 of 1993

pistrict . Jhansi
CORAN: -
Hon'ble M 1,

Jan Mohammad Khagn, son ¢f Abdool sgkoor,
presently gosted as Postal Asst,
at Head Post Office, Jhansi,

(By shri Rakesh Verma, Advocate)
20 W e e Petitiocner
Versus

1; The Union of India through Secretary
Ministry of Communication, New Delhi,

2 Post Master General, Agra Region,
Agra,

3. senior superintendent of post Uffices,
Jhansi,

(By Km, -Sadhna srivastava, Advocate)

e . Respondents

ORDERI(OTr a 1)
By Hon'ble Mr, S.. las ggpta, Al ¥,

The applicant in this OA filed under Section 19
of the Administrative Tribungls Act, 1985 is aggrieved

by the fact that his earlier fixation of pay after

reckoning the services rendered by him in the ATmy was
later cancelled ana his pay was revised, He cliims
that he was working as a Combatant Clerk and, therefore,
the services rendered by him should have been tgzken
into consideration for f*xation of pay, The respondents
have contegted the case stating that the applicant was
not anEx-combatant Clerk and » therefore, the
services rendered by him in the Army will not be taken
into consideration for fixation of pay,
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2, I have heard 1earﬁed counsel for both the eesunsel
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and perused the pleadﬂngs on record and zlso the

documents filed by the respective partiesy

3. From the documents filed, it is not possible for thig

Tripunal to come to a definite conclusion whether the

applicant was a Combatant Clerk or not, The learned
counsel for the responﬁents submitted that the

réspondents subsequently came to know that the applicant
was not a Combatant Cl%rk, The source of this knowledge
has not peen disclosed‘in the pleadings, I am,therefore,

not in 3 position to ascertain veragcity of suchclaim,

4, In view of the foregoing, I sm of the view that

the pest course open to poth the parties is to make g
verification zpout the status of the applicant while
serving in the Army fro& the organisation in which
the application was wor ing, 1I, therefore, dispose

of this zpplication with the direction to the
Tespondents to verify the) fact from the Officer~In.Carge,
Bompay Engineer Group, ho had issued the service
Certificyte, 4 photocopy of which is ahnexed as
Annexure~CA.], = the sforesaig orgghisgtion
confirms that the appllcant was not a Compagtant Clerk,
this OA before me will stand dismissed, If, however,
they confirm thit the applicant was a Compatant Clerk,
the pay of the applicant shall pe fixea in accorajnce

with the existing rules,

5 The applicant is in receiot of the pay which Was
egrlier fixed on the basis of the stay orver granteq

oy this Tripunay, The re overy hys also remginea stayea,
I provide that untiy g u%cision is tinaliy taken oy the
Tesponaents on the pasisg #f/intormétion ootainea trom

the Ufticer~In.Charge Rec ras, the stay shaiy continue,
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In case, however, “ifis tinally decided that the
applicant wys not a Compagtant Clerk, the entire

Overpayment mgue shai) pe recoverlhh:rom the applicant

in accoruance with 1 aw,

6 This 04 is disposed of with the above directions,

°

leaving the partles to bear their own costs,
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Memper (a)




